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- 0.A. No. 179/2007 - {Zahoor Mohd. vs. UOI & Ors.}
- Date of order: 15.07,.2008

Mr. N.K. Khandelwal, counse! for applicant.
Mr. Salil Trivedi, counsel for respondents,

Heard learned counsal for the parties.

Learned counsel for tha appﬁcant, aftar advancing
arguments at some considerable length, submits that ha
wants to withdraw this C.A. with libarty to reserve to
him to file fresh C.A. for the same cause of action.

In view of what has been stated above, the
applicant is permitted to withdraw this G.A. with liberty
reserved to the applicant to file fresh O.A. for the same
cause of action. It will be _permissible for the
respondents to réise all permi#sibte objections as legally

admissible in tha G.A. to be filad by the applicant.

With these obsematzons tha present CA. is
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{ M. L Chauhan

- Gesmg? tf icial Member
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